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12.13 hra,

PAPERS LAID ON THE TABLE

STATEMENT RE: PRICE oF CoaL

The Minister of Steel, Mines
Heavy Engineering (Shri C. Subra-
maniam): Sir, I beg to lay on the
Table a statement regarding price of
coal. [Placed in the Library. See
No. LT-2446]64].

and

12.13} hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-FIFTH REPORT

Shri Krishnamoorthy Rao (Shi-
moga): Sir, ] beg to present the
Thirty-fifth Report of the Committee
on Private Members' Bills and
Resolutions.

12:13} hrs.
RE. HALF-AN-HOUR DISCUSSION

Mr. Speaker: There ig one thing
on which I want to seek the guidance
of the House, There is a half-an-
hour discussion sponsored by Shri
Prakash Vir Shastri. I had said that
it would be taken up at five o' clock
today. I have received notices from
Shri Prakash Vir Shastri, Shri Nath
Pai, Shri Hari Vishnu Kamath, Shri
Masani, Shrimati Renu Chakravartty
and Shri H. N. Mukerjee expressing
their desire that there ought to be &
discussion on the statement that was
made yesterday by the Law Minister.
This half-an-hour discussion is already
there. If the House so desires, we
can have, instead of this half-an-hour
discussion, an hour's discussion today
or on any other day.

Shri Prakash Vir Shastrl (Bijnor):
Today.

Mr. Speaker: Then today all
these notices and the previous notice
will all be taken together.

MARCH 4, 1064 Re: Half-an-Hour 3764
Discussion

Shri M. R. Masani (Rajkot): The

request that we had made was that

apart from the discussion, the papers
concerned be laid on the Table
because of the unsatisfactory answers
given. If that could be done today,
then the discussion will be more
fruitful and it will facilitate the dis-
cussion this afternoon.
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Some hon, Members rose—

Mr. Speaker: Order, order. There
is no motion before me, It was only
a half-an-hour discussion. The other
notices are only for the papers to be
placed on the Table. If they want
to stick to that, then we have got only
a half-an-hour discussion.

Shrimati Renu Chakravartty ( Bar-
rackpore): Sir, what 1 would plead
with wou ig this, that it is rather
important that we have a look at the
papers because without that we will
not be able to refute many of the
things which were stated by the Law
Minister yesterday. That is why we
had asked the Law Minister to lay
them on the Table of the House.
After that, if we have discussion for
an hour, T think that will be 3 much
more fruitful discussion.

Mr. Speaker: Then we cannot
have the half-an-hour discussion
today. The House should agree to
either of these two propositions. The
discussion might be postponed till we
get the reaction of the Law Minister,
or we have the discussion without
those papers. I want to know from
the Law Minister whether he has
received the notice,

The Minister of Law (Shri A. K.
Sen): I have not.
Mr. Speaker: Is he prepared to

place the papers on the Table of the
House?
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Shri A. K. Sen: No, Sir; for the
simple reason that the whole matter
is under investigation. 1 have ascer-
tained that on the questions referred
to by Dr. Lohia yesterday about the
allegations concerning falsification of
books, papers and so on after the
opinion of the Law Ministry, the
investigation is proceeding with
regard to this particular charge and
it is not yet complete. Therefore, it
will be highly prejudicial to the inte-
asts of the investigation to place any
paper on the Table of the House at
this stage.

Shri Hari Vishnu Kamath (Hosh-
angabad): After hearing the Law
Minister, T would like to know whe-
ther it would be possible for the
Government to lay these papers on
the Table after, what he czlls, the
investigation is over.

Mr. Speaker: That would be seen
afterwards. They cannot commit
about it in advance.

Shri Hari Vishnu Kamath: He said
he is examining it. Suppose the exa-
mination or investigation is over. . .

Mr. Speaker: It cannot be foreseen

at this moment.

Shri Hari Vishnu Kamath: Did he
say examination or investigation?

Mr. Speaker: He said that the
investigation is going on.

Shri Hari Vishau Kamath: Then,
are we having a discussion today?

Mr. Speaker: That is a different
question altogether. During the half-
an-hour discussion we will see . . .

Shri Hari Vishnu Kamath: In that
case, I have a request to make to
you, Sir. Both the Home Minister
and the Law Miinster should be pre-
sent in the House instead of delega-
ting their functions to a deputy or
somebody else. It is a wvery impor-
tant matter. So, both should be pre-
sent in the House.

Shri A, K. Sen: Today?

PHALGUNA 14, 1885 (SAKA)

Half-an-Hour 3766
Discussion
Mr, Speaker: During the half-an-

hour discussion,

Shri A. K. Sen: Certainly. I shall
be present, and I have always been
present,

Shri Hari Vishnu Kamath: The
Home Miinster also should be present
besides the Law Minister.

The Minister of Food and Agri-
culture (Shri Swaran Singh): Sir,
on this matter you and the House
'may kindly consider whether the
context in which the half-an-hour
discussion was given notice of still
holds good because certain replies
were made and, after that, further
statements have been given. So,
half-an-hour discussion merely based
on that earlier reply is, to my mind,
not facing the realities.

Shri Ranga (Chittoor): Sir, I
have a suggestion to make, You
were good enough to make a sugges-
tion about laying of papers on the
Table, which would have been the
most satisfactory procedure.

Mr. Speaker: That hag not been
agreed to.

Shri Ranga: You wanted to have
one-hour discussion. While T do not
want to attribute any motives, it is
a fact that Governmen! is not prepar-
ed to place all the facts on the Table
of the House, those facts which are
within their possession, elucidating
what the Law Minister has stated and .
additiona] facts that were asked for
by various members. In the face of
the failure of Government to do that,
naturally, we would like to present
whatever other facts are in our pos-
session, to the House by raising this
question and having some discussion.
But, within half an hour we would
not be able to do anything at all
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Mr, Speaker: Further discussion
can be initiated by some member giv- class could not have been presented,
ing a notice. For the present, I have he said.”
notice only for a half-an-hour discus-
sion. The present notice is only ask- SR fee ggi #g1 & —
ing the Minister to place all relevant

papers on the Table of the House, On “The Finance Minister did not
that, the Minister says that he cannot bel_ieve in control nor in nationali-
place them on the Table at this stage. sation of banks and seemed to
So, we will have this half-an-hour have forgotton Bhubaneswar, he
discussion, So far as the observations said.”

of Shri Swaran Singh are concerned,
certainly they would be kept in view  wq wrefira #gd & § fafrex @

as to what part can be discussed. It e =
is certainly not possible to discuss ﬁ g o & g f R @

what is under investigation. That safag & &t fF @&t dv § gwToETg w°
will not be possiblee We will see W H AT AT €0
how the hon. Member initiates his dis-

cussion. Of course, I cannot allow 7{1?1' et T
anything that comes in the way or EERSIRS et 3 f

prejudices the inquiry or investiga- (9 FdAT® &1 Froew<r fearfae

tion. T will see to it, T A F AR F e et @
—— oifgx 9r9 S 94T AT 9EAr ¢ wer
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Mr. Speaker: We shall now take up X¥q TET AT A ZTFfI q¥e a:m
the General Discussion on the General Hrodroudo AT €9 T IATHAT
Budget. Shri Banerjee. AT A 2T 47 IH AT o w0

st @o H{lo TN (w) . AT IE AT ¥ ¥ § T dloElo
seqel wared, o go e ¥ frer- THo FT 94 ¥ #r% frwrer faam

fer ¥ ag aR ey o wer w0 A1 & T WA § | WA A I
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arafaen & ¥ a7 faeTe < Faw FT FEMT FEST EAT AT L T8
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Fgl 41 . .
A F FH AT | WT S¥ SqrEr
“Nothing of socialism in the = = 99T FAT
Budget. Shri N, V. Gadgil, former aﬂT T{“IT ! WI@ ﬁ- T’ f .
Governor of Punjab in a  press RIECUES far farey wit it T =Tt #1
statement said today that there FEY a0F § zoTE FL | WC FIERy

was nothing of socialism in the faqifaz A1 E'?-Ifﬁ Fmﬁ fﬂ'ﬁl’

new Union Budget. A more fav-

ourable Budget to the capitalist forar & &Y #ar qgw & 5 ag e Ao



